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N THE CENTRAL ADMIN ISTRATIVE TRIBURAL 3 HYDERABAR BERNCH

AT HYDERABAD

O.ANo, 1332/96 Date of Order
BETWEEN 3
Smt, Bharathi fis . | .. 2pplica nt.|

The Director of CenSus Operations, :
A,P,., Hyderabad, s Respondent

Counsel for the Applicant

Counsel for the Respondents

CORAM 3

HON ‘BLE SHRI R,RANGARAJAY 3 MEMBER (ADiN,)

HON 'BIE SHRI B,S, JAI PARAMESHWAR : MEMBER (JUDL,)
ORDER

X As per Hon‘ble Shri B,5,Jai Parameshwar, M{J) X

.s Mr,BiV.Bakghi

Mr,B.V.Bakshi, learned counsel for the applifant

and Mr,V.,Rajeswara Rao, learned standing counsel for

respondents,

2. The applicant herein was appointed as Faresh

under the respondent vide letter No,A12021/3/90-Esty, dated

the

oo Mr,V.,Rajesvara Rao

(Sweeper)

N

(2

3 21.8,.,98

14,11,90, Though the appdintment was initially en %dhoc basis,

apd it was extended from time to time,

.

*




e 2 [
3, It is stated that the applicant was involved
criminal ease in crime No,123/94 and was remanded to

from 15.7.94 to 18.7,94, On that basis the/responde

e

in &
custody

mt

placed the applicant under suspension vide proceedings

No.C.14013/1/92-Estt, dated 20,7.94 Ww,e.f, 15.7.94,

4, While the applicant was under supension, thsg
i)y his proceedings No,A,11/18/96-Estt, dated 25.9.%964

the services ad the applicantr Veeafe 30,9,96,

5. The applicant has filed this OA praying for 9
to the respondent to reinstate the applicant with aj

conéequential benefits by setting aside the impugned

respondent

ter-minated

direction
1

order

No,.A,11/18/96-Estt, dated 25,9,96 passed by the resgordent,

6, The respondent has filed the counter, In thg counter

it is submitfed that as per recommendations of the Staff

Inspection Unit, the 2 sanctioned strength of posts

Farash under the respendent organisation were abol]

qf

shed,

that the applicant could not be accomodated in the post of

Chowkidar as she was a female and that, therefore hg took
- decision to terminate her services,
7. The learned counsel for the applicant sumitted that

termiration order has been issued only because of h¢r involvement

in the criminal case, that the respordent should haye initiated

disciplinary proceedings and terminated the services accordingii

to the rules,

Be The 2 posts of Sweeper in the respondent orgémisation

then the applicant should have been appointed in the

Sveeper as her initial appointment was Sweeper, On

" has been kept intact., When she was appointed as Fayash {Sweeper)

post of
her

appointment the respondent had furnished her an ideptity

=
card, wherein the respondent had clearly stated thaf

applicant was a Sweeper,

N

the




0A, 1332/96

Copy toi=

1,
2,
3.
4,
Se

Ba

3Tr

The
ne
One
One
One

On o

Difuctur eof Census Opsratioens, A;P;, Hydarabad.
capy te Mr, B;U.Bakahi, Advecate, CAT., Hyd.

cepy te Mr. V.Rajsgsuara Ras, Addl.CG3C., CAT., Hyds
cepy te HBSJIP M(BP, CAT., Hyd.

cepy te D.R.{A), CAT., Hyd.

duplicate copy.
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9. Therefore the contention of the respondent tha
applicant was only a Ferash and that by mistake she h

described as Farash (Sweeper),jb ot tenoble.

9, The learned counsel for the respondent himSelf
that the gquestion of temminating her services on &accof
her susSpension did not arise, The only reason for te
was that thefe was no post of Farash under the respord
per SIU report, But as stated earlier/ the contention
she was appointed as Farash is not bome by the recorg
especially as menticned in the identity ca-rd itself
her designation was Sweeper,

| of Sweeper have been kept intact,

10,

post of Swweper cannot be accepted as the SIU had main

the strength of Sweeper,
2 Sweepeng}_and ecause of that she was junior to those

She was terminated,

Hence the termination of the applicant from th

It may be possible that ther

t the
8d been

submits
int of
fmination
lent as
that

| and

3 ho‘:': S}

As per SIU unit, the 2 gosts

e
tained
e may be

2 and

11, In the result.. the following direction is giveh B~
(a) The termination order dated 25.,9,96 is set hside,
{b) If 2 posts of Sweeper are available on the fate
of her termination and there were less than| 2
Sweepersdin that cadre then she should be
accomodated as Sweeper, ‘

i) In case, her case has to be rejected, the r¢spondents

- should give a detailed reply on the basis of the
records available to substantiate their decision
to terminate her,

@) Time for compliance is 2 months from the datle of

receipt of a copy of this order,

/Q)_: The O6A is ordered acéordingly. No costs,
{ —JIAT MESHAAR ) { R RANGARA
r;_k(xar (Judl ) . Member (Ad
AR

Dated 2 21st August, 1998
(Dictated in QOpen Court)
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